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Central Administrative Tfifoisnal, Principal Beach> New Delhi

O.A.Nq. 1341/2004

Hon^ble Mr.Justice V.S. Aggartval, Chaii-man
Hoiilale Mr,S.A. Singli, Membea-(A)

MeivDelhi, tliis tlie l7tli day of Mai-ch, 2005

Slui Anil Kumai%
S/ o Slii'i K.L, Sliarma,
No.a83 North

PIS Wo.28824239

CAW Cell, Noi-tli Distt.,
PS Sai-ai RohiHa, Ddhi

(By Advocate: Shri Keshav KaushJi:)

Versus

1. Commissioner of Police,
Police Headquai'tei'S,
LP. Estate, New Delhi

2. Dejatity Commissioner of PoHce,
North District,
Delhi.

3. DCP Headquarters,
LP, Estate, ITO,
Ne\?ir Delhi

4. DCP Establishments,
Police Headqiiartea-s,
I.P.Estate, Neiv Delhi

(ByAdvocate: Shii Ajesh Lutlira)

A.ppHcant

.Respondents



Order(Oral)

Justice V.S. Aggarwai, Chairman

Learned counsel for the applicant states that he may be pennitted to

withdraw the present application but liberty may be granted to file a separate

application claiming seniority over other persons mentioned in Annexure R-1

annexed with the counter reply.

2.Allovi/ed as prayed. Subject to aforesaid, dismissed as withdrawn.

> (S.A. Sisigh) . (¥,S. Aggart«al j
MemberfA) Chairman
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